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-- CENTRAL 

GUWAHATI BENCH 

A.No 107 	of 1997 

Shri Pratap Ch Barman 	 (PETITIONER(S) 

- 

Mr kP.J. Saikia and Mr N.K. Baruah 	 ADVOCATE FOR THE 

-RSUS- 

Union of India and others 	 RESPONDE(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 	 VOCATE' FOR THE 
RESPONDENTSo 

S 	 - 

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

im Whether Reporters of iccal paper3 may be allowed to 
see the Judgment ? 	 . 	-. 

2 	To be refeired to the Reporter or not ? 

3m Whether their Lordships wish to see the air copy of the 

judgment ? 

- 4 	Whether the Judgment is to be dirculated to the other 
Benches 7 

Judgment delivered by Hon'ble Vice-Chairman. 	. 
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• 	 •'. 	 r 	 IN THE CENTRAL ADMINISTRATIVETRIBUNAL. 
• 	 GUWAHATI BENCH 	 - 	-. 

Original ApplicationNo.107 of 1997 

Date of decision: This the 14th day of July1999 	 I! 

The Hon'ble Mr Justice b.N. Baruah, VIce-Chajrrñan 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

• 	 Shri Pratap Ch Barman, 
Resident of Village Kumarpata, 	 . 
P.O.. Puthimari, District.Kamrup, 
Assam 	 Applicant- 

• . 	 .By Advocates Mr P.J. Saikia and Mr N.K. Baruah. 

- versus - 

The Union of India, represented by the 
Secretary to the Postal Department, 
New Delhi 	

4;. 
The Director of Postal Service(s), 	 . 	. . 
Assam Circle, Guwahatj. 
Th.e Chief Postmaster General, 
Assam Circle, Guwahati. 

.44 The Senior Superintendent of Post Office, 
Gdwahatj Division, 
Guwahati. 	 . 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	
. 

I.- 
BARUAH.J. .(v.C.) 	 • 	

.' 

In this application the applicant. is seking for 

certain directions to the respondents. 

2. 	The facts. are: 

The applicant's father, J.C. Barman, was working 

as Extra Deprtmental Branch Post Master at Puthimari 

Branch Office in the District of Kamrup. • He took 

retirement on the ground of invalidation wfth effect from 

12.1.1996. Thereafter, he submitted an application for 

S 	apointment of one of his sonâ on the basis of the 
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guidelines issued by the Government of India, Department 

of Posts letter No.14-25/91-ED and Trg. dated 16.12.1991. 

As per clause (4) of the said circular one eligibe 

dependants of the deceased/invalidated Extra-Departmental 

Agents should be given compassionate app6intinnt .Vt orV rei 1dë r  
A 

immediate finànciaI assistance to the family which has 

been left in indigent circumstances. The applicant was 

willing to get such appointment and accordingly he 

submitted an application before the authority. However, 

no appointment was granted to him. Hence the, present 

application.  

3.. 	In due course the respondents have entere 4 	V  

appearance and filed written stat.ement. In the written 	
' V 

statement the respondents have stated that one of the 

brothers of the applicant was already appointed. However, 	V 

this fact has been denied by the applicant. 

We have heard Mr P.J. Saikia, learned counsel for 

the -applicant and Mr A. Deb Roy, learned Sr. C.G.S.c. 	. 	 V  

On hearing the learned" counsel for theparties we 

are of the view that there is a dispute so far the facts 

are concerned. On such disputed facts it is not possible: 

for 	this 	Tribunal 	to 	decide 	the 	mattèr. 	The 

V representation filed by the applicant 
V 
 has not been 

disposed of. In that view of the matter we dispose of 

this application with direction to the respondents' to 

consider and dispose of the representation filed by  the 	V 

applicant as early as possible, at any rate within a 

period of two months from the date of receipt of this 

order. 	While 'disposing 	of 	the 	representatio,:.he 	;. 

shall scrutinise the fact whether one of the brothers of 




